FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
JAY ACE TECHNOLOGIES LIMITED
RELEVANT PARTICULARS

Name of corporate debtor Jay Ace Technologies Limited
Date of incorporation of corporate debtor | 29.07.2009
Authority under which corporate debtor | Registrar of Companies, Delhi
is incorporated / regjstered
4. | Corporate Identity No. / Limited Liability | U24100DL2009PLC192692
Identification No. of corporate debtor

WINE

5. |Address of the registered office and Registered Office: GH48, G.T.Kamal Road, Industrial
principal office (if any) of corporate Area 110033
debtor
6. | Insolvency commencement date in 31.07.2023
respect of corporate debtor (Order was received by IRP on 01.08.2023)
7. | Estimated date of closure of insolvency | 27.01.2024
resolution process i.e. 180 days from Insolvency Commencement Date
8. |Name and regjstration number of the Mohd Nazim Khan
insolvency professional acting as Reg. No. IBBI/IPA-002/IP-NO0076,/2017-18/10207
interim resolution professional
9. |Address and e-mail of the interim Address: MNK House, 9A/9-10, Basement, East Patel
resolution professional, as registered Nagar, New Delhi-110008
with the Board Email: nazim@mnkassociates.com
10.|Address and e-mail to be used for MNK House, 94/9-10, Basement, East Patel Nagar,
correspondence with the interim New Delhi-110008
resolution professional E-mail id:_cirpjayace@gmail.com
11| Last date for submission of claims 14.08.2023
12| Classes of creditors, if any, under No Class of Creditors could be ascertained at this stage.

clause (b) of sub-section (6A) of section
21, ascertained by the interim resolution

professional
13./Names of Insolvency Professionals No Class of Creditors could be ascertained at this stage
identified to act as Authorised accordingly no Authorized Representative is proposed.

Representative of creditors in a class
(Three names for each class)

14.|(a) Relevant Forms and (a) WEB LINK: https;//ibbi.gov.in/home/downloads
(b) Details of Authorized Representatives | (b) Not Applicable in view of Column 13

are available at:

Notice is hereby given that the National Company Law Tribunal, New Delhi, Bench-lll, has
ordered the commencement of a Corporate Insolvency Resolution Process of Jay Ace
Technologies Limited on 31.07.2023.
The Creditors of Jay Ace Technologies Limited are hereby called upon to submit their claims
with proof on or before 14.08.2023 to the Interim Resolution Professional at the address
mentioned againstentry No. 10.
The Financial Creditors shall submit their claims with proof by electronic means only. All
other Creditors may submit the claims with proof in person, by post or by electronic means.
AFinancial Creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of Authorised Representative from among the three Insolvency Professionals listed
against entry No.13 to act as Authorised Representative of the class in Form CA.- Not
Applicable
Submission of false or misleading proofs of claim shall attract penalties.
Sd/-
Mohd Nazim Khan
Interim Resolution Professional
IP Regd No.: IBBI/IPA-002/IP-N00076/2017-18/10207
Date: 01-08-2023
Place: New Delhi
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merrd Motilal Oswal Home Finance Limited
Regd. Office: Motilal Oswal Tower, Rahimtullah Sayani Road,

LOANS Opp. Parel ST Depot, Prabhadevi, Mumbai - 400 025, Tel: (022) 47189999
Website: www.motilaloswalhf.com, Email: hfquery@motilaloswal.com

0j: MTMVTOVA R PIRCOE =

LT Azadi
Ref: i) Tender Notice No. 36/2023-2024 dated 24 .07 2023,
i} Tender Mo. 182301 45C due on 14.08.2023.

MOTILAL OSWAL 'l NORTHERN RAILWAY &2

ereas the unadersignea peing the AUthorsed OTIGer of the Motllal Oswal Home Finance Limited (Formally known The Authorized Officer of Indian Bank (6-Allahabad Bank) under the Securitization and Reconstruction 01, In reference to above tender, the Unit of the tender must be read as Rolls Instead of
as Aspire Home Finance Corporation Ltd). under the Securitisation and Reconstruction of Financial Assets & in of Financial Assets & Enforcement of Security Interest Act, 2002 and in exercise of powers conferred Nos. All other terms & conditions are unchanged
compliance of Rule 8(1) of Enforcement of Security Interest Act, 2002, and in exercise of powers conferred under section under Section 13(12) read with Rule-3 of the Security Interest (Enforcement) Rules, 2002, issued R PR i I e
13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued demand notice/s on the date mentioned demand notice on the date mentioned against account and stated hereunder calling upon the borrowers/| e Lomgendumnas Dacn pUDISTRC on WEhSe WA Ineps. Qov.in.
against each account calling upon the respective borrower/s to repay the amount as mentioned against each account guarantors/mortagagors to repay the amount mentioned in the notice being together with further interest SERVING CUSTOMERS WITH A SMILE
within 60 days from the date of notice(s)/date of receipt of the said notice/s. at contractual rate on the aforesaid amount and incidental expenses, costs, charges etc. within sixty days

The borrower/s having failed to repay the amount, notice is hereby given to the borrower/s and the public in general that
the undersigned has taken possession of the property/ies described herein below in exercise powers conferred on him/
her under Section 13(4) of the said Act read with Rule 8 of the said Rules on the dates mentioned against each account.

from the date of receipt of said notice. The borrowers/guarantors/mortgagors having failed to repay the
amount notice is hereby given to the borrowers/guarantors/mortgagors and the public in general that the

TATAEELXSTHHWHTED
Registered Office: ITPB Road, Whitefield, Bengaluru, Karnataka, 560048

The borrower/s in particular and the public in general is hereby cautioned not to deal with the property/ies and any dealing undersigned h§$ taken the p035§55i0n of the PTOP_ertieS describ_ed herein below in exercise to powers : ) eSOl

with the property/ies will be subject to the charge of Motilal Oswal Home Finance Limited, for the amount and interest conferred on him/her under section 13(4) of the said act read with the Rule-8 of the said Rules on the the Company has/have been lost/misland and the holder(s] of the said securities/

thereon as per loan agreement. The borrowers’ attention is invited to provisions of Sub-section (8) of Section13 of the Act, date mentioned hereunder. The borrowers/guarantors/mortgagors in particular and the public in general applicant[s] has/have applied to the Company to release the new certificate. The
in respect of time available, to redeem the secured assets. are hereby cautioned not to deal with the properties. Any dealing with the properties will be subject to the t?;’r'g?:r?g dhtgslérggrgwsegemgthglgﬁlrzlsapphcants that the said shares have beer]

Sr LoanmAgresment No. 7| Demand | Date of Descriptionof the | charge of Indian _Bank (e_—AIIahabad Bar_lk), for the amoun_ts and interest thereon. Details of the Any person who has a claim in respect of the said securities should lodge such claim with

No. Name of the Borrower/ Notice Date possession PrOPGTtYIles Mortgaged mortgaged Propertles of which the possession had been taken is as follows. the company atits Registered Office within 15 days from this date’ else the Company will
Co Borrower/Guarantor & Amount Taken The borrower’s attention is invited to provisions of sub-section (8) for section 13 of Act, in respect proceed to release the new certificate to the holders/applicants without further intimation.
I~ CXMOMAYURV921-220613543 | 10-04-2023 | 28-07-20237| Flat No. SF-2, On Second Floor, builton Plot of time available, to redeem the secured assets. —Nameof the——7 Kindof SecuritiesT—No. 0f Distinctive N Folio N
MAHESH BABU & for No. 2 & 4, Comprised in Khasra No.1270/2, - —Nameoftha Shareholder and face value | Securities = > nctive NOs. olio No.
PUSHPA MAHESH Rs. 684866/- in DLF Ankur Vihar Prem Vihar, GHAZIABAD, ~ssion Notice ~igbat Kaur joint with €
UTTAR PRADESH 201102 Borrowers . . jossession Notc . ATYSTAEOY I 100 | 18290541 - [ py9000750
IGuarantor/ Details of the Mortgaged Properties ateorvema L Chhatar Singh Arora| face value Rs. 10/ 18290640
Sd/- Mortgager —Pace T Bengatury, —DateT02:08:2023—— Name of hotder—1QBAL KAURARORA
Place: Uttar Pradesh Authorized Officer
Dated:-02-08-2023 (Motilal Oswal Home Finance Limited) . — E— . P
Marble & Handicrafts Prop.| residential plot no. 31/MK/25 at Khasra no. 386, Mauza- ason PUBLIC NOTICE
Siya Ram, Guarantors- Shri| Ukharra, Tajganj, Tehsil- Sadar, Dist.- Agra, Area— 125.41 +119ri?5r'20tz?31
Siya Ram s/o Shri Ram | Sq Meter, in the name of Smt Urmila w/o Shri Siya Ram. other gxfasenses TO WHOM IT MAY CONCERN
. Narayan, Smt. Urmila w/o Shri (Geo Location- 27.140312, 78.038519) Bounded by : 20-05-2023 NOTICE OF LOSS OF SHARE CERTIEICATES
# U . B k PQSSESSION Siya Ram and Shri AjayKumar East :Other’s property, W_eSt : 18 feet wide ro.ad’ North : —28-01'-2023— This is to inform the General Public that
n.’on an MOT’CE s/o Shri Devendra Prasad. Property on seller, South: Property of Pt. Hari Shankar. the following share certificates of
st 3 of India [N sorower:—si-faf-Praferh ngzsesy Lakehmi Machine Works Lot raig i
WA a1 J959 SRR SRR L (For Immovable Property) Garg s/o Shri Mahesh Chand| commercial property no. 3999 and 3999/1 (old), New no 07%%%23 Periyanaickenpalayam, — Coimbatore -

Whereas the undersigned being the authonzed officer of Union Bank of India, under the Securitization and and Smt Mamta Garg w/o 17/233/1 (part),Chhili Int Road, Kotwali ward, Tehsil &  jnicrect & fﬁ; %%acr)ﬁgi?\lll 1['\laar?;:1’ Il(r:Jdrlr?érr‘la!galatlfareﬁa\I/g
Reconstruction of Financial Assets and Enforcemeant Security Interest Act, 2002 (Act no. 54 of 2002) and in Shri Raj Prakash Garg, Dist.- Agra, Area— 208.60 Sq Meter, in the name of Shr{ other expenses been reported lost / misplaced by me:
exercise of powers conferred under Section 13(12) read with rule 3 of the Security Interest {Enforcement) Rules, Guarantors- Shri Ashwani Raj Prakash Garg s/o Shri Mahesh Chand Garg. Bounded—08-05-2023—1 '

ED!IIE ms_ued ade ms_md naotice calling upon the I’n!lu_:}wmg borrowers to repay the amount mentionad in the notice Garg s/o Shri Mahesh Chand, by : East : Property of Sooraj Mal and 15 feet wide gallery 0T [ FOLIO | CERTIFICATE | DISTINCTIVENOS; ¢
being within 60 days from the date of receipt of the said notice Shri Vikas Garg s/o Shril which i q it of th West: P v of 28:07:2023 NO. NO. (FROM - TO)

The bomowers having failed to repay the amount, notice is hereby given to the borrower and the public in Mahesh chand and Shri Rai which is used as exit of the property, West . Property o NS [AN———F S—, —
general that the undersigned has taken possession of the property described herein below in exercise of powers anesh chand and Shfl Ra) phar Sahab, North : Vidhva Ashram, South:  Property of et
conferred on himfher under Section 13{4) of the said Act 2002 read with rule 8 of the said rules Kanti Gupta w/o Shri Dileep| kanak Singhal, Shri Mai, Rakesh Gupta & Maszid. | ; _ |

The borrower in particular and the public in general is hereby cautioned not to deal with the property and any Gupta. i e s i i
dealings with the proparty will be subject to the charge of Union Bank of India for an amount of dues outstanding ~Borrower: Anoop Kumar— fidi i T12:39; = [ TARUB] 50907 | 396988-396989 2 |
together with interest thereon with costs and charges. The borrower's attention is invited to provisions of Agarwal & Smt. Kamini no. 5 (Old no. 22/57 & 22/59min), Bagh Anta, Lohamandi as on | TARUS | 509095091 595480~ 595489] 10|
sub-saction (8) of section 13 of tha Act, in respect of time available, to redeam the secured asset. . Agarwal, ward, Tehsil & District- Agra, Land Area 39.43 sq meter, +017ri?e5r§gt2?& | TARU85.111566_11156§ — || — .

ol Em_m- &x Ei_tl. ol Description of Drate of demand Notice! total constructed area 83.86 sq metre (GF+FF+Mumty) in| ,ther expenses The Public are hereby cautioned against

No. &u:‘rﬂur‘;:: ::I .I.I;-J;:I.::-ur Mortgased Property da'!gllill[ﬂﬂg:w[]m-n“ the name of Smt. Kamini Agarwal w/o Shri Anoop Agarwal. - 08.05.2023 ‘1 purchasing or dealing in any way with the

: : Boundaries as per deed: East : Rasta & 10 feet wide|—og g7-9023—1 above referred share certificates.

1. [Borrower: M/S Krishna Communication, | All that part and parcel of consisting of] _29.12.2022 exit, West : Other's property, North: Plot no. 4, South : U Any person having any claim in respect of
Prop. Mr. Ashwini Gupta Sfo Krishna|Plot 3821 & Plot 3693711, Mauza: 27.07.2023 Other’s property. the said share certificates should lodge
Mohan Gupta, Basti- Baansi Road Rudhauli | Rudhauli Kalan, Tappa-Rudhauli,| Rs.9,15,681.90 SR‘éCgri‘strgf;man‘éV't?ra;rs‘?erngrzai‘gys‘I)(rD'(t:S
F"u:u:.s.t I_F:':l_h:jr.;|r'.an;:jztr, Rudhauli, Basti (L_P.)- Par_gan a- _I"..ﬂa gha.r Waeast, Tehsil| and interest and Date:- 02.08.2023 Authorised Officer Consultants Ltd., Surya 35, Niay;‘lc;w.el:
272151 Rudhauli, Distt Basti (UF), measuring| charges thereon Avenue Behind  Senthil Na

: : ; ' gar,

Guarantor: Mr. Krishna Mchan Gupta Sjo | Area 104.37 Sqmt and bounded as Sowripalayam Road, Combatore-641028,

Ram Dec Bakhira Road, Rudhauli Kalan | follows: Boundary: East: Land of Tamil Nadu, within 15 days of publication

Anshik Post Rudranagar Rudhauli Basti | Trivugi, West: Zamin Rajaram, North;: of this notice, after which no claim will be

(U.P)-272151 Road Basti to Baansi, South: Land of entertained and the Company shall

Branch: Rudhauli Kumud Devi procized to issue the Duplicate Share

Certificate/s.
Date - 02.08.2023, Place - Rudhauli Authorised Officer Union Bank of India Place: Coimbatore V TARUN KUMAR RANKA
Date: 01 /08 / 2023 (Shareholder)

E-AUCTION SALE NOTICE
30.08.2023
11:00 Hrs. to 16:00 Hrs.

E-AUCTION SALE NOTIC
30.08.2023
11:00 Hrs. to 16:00 Hrs.

OSBlI STATE BANK OF INDIA

STRESSED ASSETS MANAGEMENT (SAM) BRANCH, ADMIN OFFICE, GROUND FLOOR, ZONAL BUSINESS OFFICE BUILDING,
FOUNTAIN CHOWK, CIVIL LINES, LUDHIANA

PUE N O OR E-AU ON DR A ® VIOV AE VIMOVAE PRO DN 0

“T"‘ TATA CAPITAL HOUSING FINANCE LTD

Regd. Office; 11th Floor, Tewer &, Peninsula Business Park, Ganpafrao Kadam
TATA parg, Lower Parel, Mumbai-400013. CIN No. UE7130MH2008PLC 187552

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

’

[As per Appendix IV read with rule (1) of the Security Interest Enforcement Rules, 2002)

Whereas, the undersigned bemg the Authorized Oficer of the TATA Capital Housing
Finance Limited., under the Secuntization and Beconstruchion of Financial Assels and
cnforcament of Secunty Inferest Act, 2002 and m exencise of powers confermad under
section 13 12) read with nee 3 of the Secunly Interest (Enforcemsnt) Rules, 2002, issued &
demand notices as mentioned below calling upon the Borrowers 1o repay the amount
mentionsd in the nodicewithin &0 days from the date od the said nofics,

E-Auction Sale Notice for Sale of Inmovable/Movable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security interest Act, 2002 read with provision to Rule 8 (6) &
6(2) of the Security Interest (Enforcement) Rules, 2002. Notice is hereby given to the public in general and in particular to the borrowers and guarantors that the below described immovable properties mortgaged/charged to
State Bank of India (Secured Creditor), the constructive/symbolic/physical possession of these properties has been taken by the Authorised Officers of State Bank of India (Secured Creditor), will be sold on “As is where is”
“As is what is”, and “Whatever there is basis” on 30.08.2023, for recovery of bank dues + interest (as mentioned below against the properties) due to the State Bank of India (Secured Creditor) from below mentioned
borrowers/guarantors. The Reserve Price and Earnest Money Deposit will be as mentioned below against the properties. Detailed terms and conditions of the sale are mentioned below/refer to Website:(a)
https://sbi.co.in/(b) https://www.mstcecommerce.com/auctionhome/ibapi/index.jsp / (c) https://ibapi.in

DESCRIPTION OF MOVABLE/IMMOVABLE PROPERTIES The barmawer, having failed ta repay the amaount, notice s haraby givan to the barrower, in
i Reserve Price | Date & Time| Date/ Tim particular and the public, in general, that the undarsigned has taken possession of the
Amount Outstandin ate e
ﬁr. Namg:;rgg:;c:gt)ar(s)/ 9 Properties ID Nos & Details of propertyl/ies ENID of inspection of property described herain below in exercise of powers conferred on him wnder saction
o Possession Date Bid Tncrease Amtl of property e-Auction 13(4) of thia said Act read with rule B of the said Rules,
1. M/s Bajaj Basmati Pvt. Ltd., Fazilka Road, Jalalabad| Amount as per 13(2) Property ID: SBIN200001296780 : LOT : 1. All part and parcel o jilaAkREN 23.08.2023,| 30.08.2023, The borrower, in particular, and t"-:'.‘ public Engiﬂ&.rg...are hereby cautioned not to deald with
(West), Distt. Fazilka-152024, Rs. 146,94,35,827/- + intt. & other charges | Land & Building of rice sheller on land measuring 31K 5M vide threg Rs. 3.38 Crore |  11:00 Hrs. | 1 I:OtO Hrs. :SE i{';ﬁll-*arl'.-' and E-I-‘:‘-_:-' '-“-’{"-E'-“'“-*E_S 'f{:;[?‘ﬁl“EIJTUFIHTl:-' wil WFESUE*.E':l l; LI’TE fhlﬁfHE ?-“'f:_lhj? IT-"-T-*:-
; P ; o ()i Title Deeds(a) Vasika No 6354 dated 16.03.1999 measuring 13 Kana S. 33. acs to o apital Housing Finance Limited, 1or an amouni refemed o Deiw aiong with Interes
P SRR o, N e T (eheeley),  [HEEt Wl pel, 6 Marlas bearing Khasra No. 86 Killa No. 3(5-6) 8(8-0) (b),Vasika No| RS- T-00T&es | 13:00 Hrs. | 16:00 Hrs. therean and penal interest, charges, costs etc. from date mentioned below
D N 4.01.2017 g (5-6) 8(8-0) (b),
3. Smt. Vijay Rani W/o Sh. Krishan Kumar Bajaj, emand Notice -04.01.2017, ) : : Tha Bertouns's aRsalon be.iliod o nrelnng of cib. sackion (8ol Sactar {8 ot the A
e S Raiai Phvsical P ion -13.11.2017 6306 dated 11.03.1999 measuring 13Kanal 18Marlas bearing Khasra No 86 killano 7(7-4), 14(6-14) and (c),Vasika No FTIBDOTOWES S ATAARON I INVREQ. 10 PROWSIDNS 0 SUD- SAC0N 14 0 30ckan i
4. Smt. Ginni Bajaj \W/o Sh. Sahil Bajaj ysical Fossession -13.71. ) , ; . / ; 1 A £
: ) . 16.05.2018 6323 dated 12.03.1999 measuring 4K 1Marla bering Khasra no 86 killa No. 13/2(4-1), located at opposite Reliance Petro inrespect of fime available, o redesm the secured assels
5. Legal heirs of Sh. Krishan Kumar Bajaj, T Pump, Fazilka Road, Jalalabad (W) in the name of Bajaj Rice Mills. (Out of total land 31 K-5 M land measuring 12 K exclusively Loan ; [ Date of
c rt ber : Bank of Maharast Name of Obligor(s) Amount as per
(i). Smt. Vijay Rani W/o Sh. Krishan Kumar Bajaj, onsortium member . bank o Maharastra,| mortgaged with SBI and 19K-5 Marlas with all the consortium members SBI, UBI(e-Andhra Bank), Bank of Maharashtra Actouit i : p ;
i S B : e .| Union Bank of India(e Andhra Bank) Physical P i e Legal Heiris)/Legal Bemand Notice e
(ii). Sh. Sahil Bajaj S/o Sh. Krishan Kumar Bajaj, (legal heirs ' (Physical Possession). No. Representative(s)
of Sh. Krishan Kumar Bajaj) Sr. No. 210 5 all R/o H. No. 1087-[Property ID: SBIN200012439105 : LOT : 2. Plant & Machinery of Rice Sheller installed in Rice Sheller [led N 2131.9:62:23, 3?1'?:62323' TCHHLO34 | Mr. Aman Valmiki | Rs. 8.31586 |- (Rupees Nina Lakh | 26.07.2023
A, Bajaj Street, Ward No. 9, Near Govt. Girls School,{Premises located at opposite Reliance Petrol Pump, Fazilika Road, Jalalabad (W), in the name of M/s. Bajaj T B e : rs. o rs. 700010007 | Sio Mr. Shiv Kumar | Eighly One Thousand Five Hundred
Jalalabad (West), Distt. Fazilka-152024, Basmati Pvt. Ltd. ( Hyp exclusive with SBI) (Physical Possession) AT e 13‘0'(‘))Hrs 16:00 Hrs. 3480 & |(ss Bomower)and | Esghty Six Only) is due and payabie b
6. M/s Bajaj Fuel Company, = T00 [acs ’ : TCHIND34T | Mrs. Sunita Wio Mr. | you under Loan Account No. |
7. M/s. Bajaj Rice Mills, : : . 000100074 | Shiv Kumar (as Co | TCHHLO34T0001000T3480 and an |
8. M/s. Baiai Sorts Property ID: SBIN200001585611 : LOT : 3. EM of godowns & labour quarters built on land measuring 9 Kanals ILEEN 23.08.2023, | 30.08.2023, 615 | Borrower] Lamourt of Rs. 74287 (Rupees|
-WS- Baja) ’ . . .. 116 Marla bearing Khasra No. 86 Killa No. 4(8-0) 5/1(1-16) vide Vasika No. 63 dated 11.04.1997 Fazilka Road,| Rs. 1.42 Crore | 11:00 Hrs. 11:00 Hrs. | F ey wo H _
9. M/s Anand Roller Flour Mills, Mandi Ladhuka, Tehsil & : o A : : i | Seventy Four Thousand Two Hundred
’ ) ’ ’ Jalalabad (W), in the name of M/s Bajaj Fuel Company, (mortgaged exclusive with SBI) (Physical Possession). S. 14.20 Lacs to ° | Eighty Seven Only) is due and |
Distt. Fazilka-152123. s. T.00 Lacs 13:00 Hrs. | 16:00 Hrs. B N i
= | payable by vou under Loan Accoun
Property ID: SBIN000000000064 : LOT : 4. EM of godowns & labour quarters built on land measuring 3 Kanals 4 marla bearing khasra No 86 Killa No. 3/2(2-14) and 10 marlas| d il 23.08.2023,| 30.08.2023, | Mo, TCHIND34TO0000TASS i
i.e 1/3 share of Khasra No. 86 Killa No. 7(0-15), 14(0-15)) vide Vasika No. 64 dated 11.04.1997 Fazilka Road, Jalalabad (W), in the name of M/s Bajaj Fuel Company, (Mortgaged| Rs. 0.44 Crore | 11:00 Hrs. | 11:00 Hrs. | totafing of Rs. 10,55.873 /- (Rupees
with all the consortium members) (Physical Possession). s. 4. acs 12 ot(‘),H 16°Ot(‘>>Hrs | Ten Lakh Fifty Five Thousand Eight |
o l2h s g o ) i | Hundred Seventy Three Only)
Property ID: SBIN000000002456 : LOT : 5. All part and parcel of two godowns built on land measuring 8 Kanal bearing Khasra No. 86 Killa No. 6(8-0) vide Vasika No. 2456/ AT —73.08.2023, | 30.08.2023,| Description of Becured Asseisfimmovable Properiies: Al piece & parcels of
dated 28.08.2000 located at Opposite Reliance Petrol Pump, Fazilka Road, Jalalabad (W), in the name of Smt. Vijay Rani W/o Sh. Krishan Kumar Bajaj. (mortgaged with all the] _Rs. 0.90 Crore |  11:00 Hrs. | 11:00 Hrs. Residential Plot bearing Mo, 194 (Part of Plot No, 19), admeasuring 1200 Sa, Fi. i e
i i i Rs. 9.00 Lacs to to ol gy . ety : 4 o
consortiummembers (Physical Possession). . 16:00 Hrs. 111.524 Sq. Mirs., Comprised in Khasra No. 177, situated at Village/Mohalla Gaurbheeth,
Rs. 0.50 Lacs 13:00 Hrs. : . : : Ikt
A Ward/Pargana Faizullahganj, Tehsil & District Lucknow (Uttar Pradesh), with all cormmon
Property ID: SBIN000021032795: LOT : 6. All part and parcel of open plot measuring 16K _two Title Deeds (a) Land measuring 8 Kanal bearing Khasra No. 60, Killa No AKX 23.08.2023, 30.08.2023] amenitiaz undar sals dead Baundares: East: Housa of Mamta West: Plot of Naalam.
24(8-0) Khewat No. 684 khatoni No 1029 as per Jamabandi for the year 1998-99 vide Vasika No. 2103 dated 30.09.2003 (b) Land measuring 8 Kanal, bearing Khasra No. 60, Killa__Rs: 0.77 Crore | 11:00 Hrs. | 11:00 Hrs. Narth: Plotof Nestam South: 18 Ftwide Road.
No. 23(8-0) Khewat No. 684 as per Jamabandi for the year 1998-99 vide Vasika No.2795 dated 25.11.2002, located at Opposite Reliance Petrol Pump, Fazilka Road, Jalalabad|__Ks- 7.70 Lacs fo 'Ié’Ot:Hrs l:l-te EIE"I]H.'E[IIEH- T éﬁf ﬂ TrEa I:H:I'Fﬁ T
(W), in the name of Sh. Sahil Bajaj S/o Sh. Krishan Kumar Bajaj. Mortgaged with all the consortium members (Physical Possession). Rs. 0.50 Lacs 13:00 Hrs. ) ) M, 0 . = PRI AN TICHL
. Place: - Uttar Pradesh For Tata Capital Housing Finance Limited
Property ID: SBIN000000000199 : LOT : 7. All part and parcel of EM of open plot measuring 1 Kanal i.e 2/3 share of 1 Kanal-11 Marlas comprised of 86M/7/1(0-16)14/2(0-1 Smmm
Khewat No. 63, Khatoni No. 109 Hadbast No. 196 Jamabandi for year 2008-09 vide Vasika No. 199 dated 17.04.2014 located at Opposite Reliance Petrol Pump, Fazilka Road, Rs. 0.09 Crore 11:00 Hrs. 11:00 Hrs.
Jalalabad, in the name of Bajaj Basmati. Mortgaged with all the consortium members (Physical Possession). RS- 0.10 L““ @ Ot:H 16.0'6’““
s. 0. acs 3 rs. : .
Property ID: SBIN000027872850 : LOT : 8. All part and parcel of land measuring 10 kanal-3 Marlas (a) land measuring 5K-13 i.e 113/815 share of 40 Kanal 15 Marlm-mm
comprised of Muraba No. 59 Killa No. 25(4-19) Muraba No. 60 Killa No. 25(8-0) Muraba No. 61 Killa No. 21/1(7-4), Muraba No. 85 Killa No. 1/1(7-4)10/2(7-4) and Muraba No. 86|__Rs: 0.62 Crore | 11:00 Hrs. | 11:00 Hrs.
Killa No. 5/2(6-4) Khewat No. 379 , 840 Wasika No. 2850 dated 24.09.2013 (b) land measuring 4K-10 marla i.e 90/815 share of 40 Kanal 15 Marla comprised of Muraba No. 59 Kill S = fo 16.0'6’”5
No. 25(4-19) Muraba No. 60 Killa No. 25(8-0) Muraba No. 61 Killa No. 21/1(7-4), Muraba No. 85 Killa No. 1/1(7-4)10/2(7-4) and Muraba No. 86 Killa No. 5/2(6-4) Khewat No. 379 | Ks. 0.50 Lacs 13:00 Hrs. : :
840 Wasika No. 2787 dated 19.09.2013 situated at Opposite Reliance Petrol Pump, Fazilka Road, Jalalabad, in the name of M/s Bajaj Basmati Pvt. Ltd. Mortgaged with all the FORM A
consortium members (Physical Possession). PUBLIC ANNOUNCEMENT
— - - - - - - - ° . (Under Regwlation & of the insolvency and Bankruptcy Board of Inaia
Property ID: SBIN000000004618: LOT : 9. All part and parcel of Land and Building measuring 5 Kanal 9 Marla, situated at Ldhuke, Tehsil & Distt. Fazilka vide Wasika No. 461 - 4 SYMBOLIC | 30.08.2023, {Insoivency Resolution Process for Corporate Persons) Regulations, 2016)
dated 02.01.2008 of M/s Anand Roller Floor Mills.(Mortgaged exclusive with SBI) (Symbolic Possession). R: 5:(5) La";"e POSSESSION| 11 -O&H"S- FOR THE ATTENTION OF THE CREDITORS OF
Rs. 050 Lacs 16:00 Hrs. JAY ACE TECHNOLOGIES LIMITED
Property ID: SBINP00000004618:LOT : 10. Plant & Machinery of M/s Anand Roller Floor Mill situated at Village Laduke, Disst Fazilka. ( Hyp exclusive with SBI). m;_'_- SYMBOLIC 3?i°:62323’ o e pm———— HELEW‘TJE?E;:E‘;:—:;‘Ti“
(SymbO“C POSSGSSIOI’]). applicable GST POSSESSION| : to rs. ; Dt of Incorporation of corporaie: cebior | ?"_;I'I."‘.:-f‘.'l'!‘._.l = .
Rs. 1.80 Lacs 16:00 Hrs. 3 futhority Lrder which comanste debtar | Ragitrar of Companks, Dehi
S ncorporaied J regsiened
— : : : : S— : ss- L0 Lacs Corporane dentty Mo,/ Limited Liabilty | U241000L 2000PLC192697
Property ID: SBIN00001585727 : LOT : 11. All partand parcel of land & building (house of the director) measuring 6 Marla, in the name of Sh. Krishan Kumar Bajaj, vide VaS|ka-Rm- 23.08.2023,| 30.08.2023, chanitication No. of COMOTSte delstor
No. 3194 dated 16.10.08. Property No. 1087/A Bajaj Street Jalalabad (Physical Possession). : £ a’;"e 1 I:O:) Hrs. 11 :0:) Hrs. £ Aduress of e registered office and | Repistensd Office: GI-I8, G.T.Hamal Road, Incustrial
2= g ) principal office (f am of coporate Area 11053
s. 0. acs 13:00 Hrs. 16:00 Hrs. debicr o
|Note : (1) The properties Sr. No. 1 to 8 are situated in the same premises and are to be sold in one lot. In case no bid for the property at Sr. No. 2 is received the other properties cannot be sold . . | Iresohvency cormmuencement date in [aloT2023 .
| (2) The property Sr. No. 9 will be sold if bid for Machinery at Sr. No. 10 is received. f_‘”“-""“:“””"“r“" = -LTQE'; reosived by IRF on 0LOSXC3)
| Estirnabed date of cleore of reshency T2
FESONITION protees [ e TR el froe Insakancy Comnssnoermnel Cae
Terms and Conditions of the E-auction are as under :- (1) E-auction is being held on “As is where is”, “As is what is”, and “Whatever there is basis” and will be conducted “On Line”. The auction will be conducted through the Mame Brd regstianon number of the | Mahd Mazm Khen
service provider M/S MSTC at the Web Portal (https://www.mstcecommerce.com/auctionhome/ibapi/index.jsp) E-auction Tender document containing online e-auction bid form, declaration, General Terms & Conditions of Online neohvency pofeesional acting &e FEg. Mo 1BE A D0 TP-NOOUTE/ 2007181007
auction sale are available in websites : (a) https://sbi.co.in (b) https://www.mstcecommerce.com (2) To the best of knowledge and information of the Authorised Officer, there is no encumbrance on the properties. However, the ::I{Eﬁ:};’::l‘;’iﬁ”::'w B e e
intending bidders should make their own independent inquiries regarding the encumbrances, title of properties put on auction and claims / rights / dues / affecting the properties, prior to submitting their bid. The e-auction sachion profesional, gs vegitmed | Moo BwDebLICO08.
advertisement does not constitute and will be deemed to constitute any commitment or any representation of the bank. The properties are being sold with all the existing and future encumbrances whether known or unknown to the with the Boarel | Erniait resim@rnrkessodates, oo
bank. The Authorised Officer / Secured Creditor shall not be responsible in any way for any third party claims / rights / dues. (3) "Interested bidder may deposit Pre-bid EMD with MSTC before the close of e-auction. Credit of Pre-bid  Adress and e-mail o be used for MINK Houss, S0-10, Basernent, East Patel Nagar,
EMD shall be given to the bidder only after receipt of payment in MSTC's Bank account and updation of such information in the e-auction website. This may take some time as per banking process and hence bidders, in their own EETREPUNCHCE WY e i) st Etlllimiﬁ .
interest, are advised to submit the pre-bid EMD amount well in advance to avoid any last minute problem." (4) In case of sole bidder, he / she has to increase minimum 1 Bid from Reserve Price. (5) The intending bidders should 'ﬁ'_‘j“__';;;‘lﬁwr;::m — ;1“':; pEyaceigraleom
submit the evidence for EMD deposit like UTR number along with Request Letter for participation in the E-auction, self attested copies of (a) Proof of Identification (KYC) viz. Voter ID Card/ Driving Licence / Passport etc. (b) Current S o ﬂw':mm i . hn.'ih'l;a;" Crackions coud s Aeceiened o Ts e
Address Proof for communication, (c) PAN card of the bidder (d) Valid e-mail ID (e) contact number (Mobile / Landline) of the bidders etc. to the Authorized Officer of above mentioned Branch of State Bank of India. (6) It shall be the dlaise (L] of subsection [BA of section
responsibility of the interested bidders to inspect and satisfy themselves about the properties before submission of the bid. (7) The e-Auction / bidding of above properties would be conducted exactly on the scheduled Date and Time 21 ssreriained by the inteim resclution
as mentioned above by way of inter-se bidding amongst the bidders. The bidders shall improve their offer in multiple of the amount mentioned under the column “Bid Increment Amount” against each property. In case bid is placed in Sl _ | :
the last 10 minutes of the closing time of the e-auction, the closing time will automatically get extended for 10 minutes. The bidders who submits the highest bid amount (not below the Reserve Price) on closure of e-auction process ' ?::1T£'l:§:’1'jzg:;“m T;ﬂ'“‘:“:‘“ff“:ﬁ;;”ja‘iﬁ;”&;’;f‘“ "“(_'='-=
shall be declared as Successful Bidder and a Communication to that effect will be issued through electronic mode which shall be subject to approval by the Authorised Officer / Secured Creditor (8) The Earnest Money Deposit (EMD) .,,Eqﬁrmm ;_I;n:;w S || Tingl e Bk e
of the successful bidder shall be retained towards part sale consideration and the EMD of unsuccessful bidders shall be refunded. The Earnest Money Deposit shall not bear any interest. The successful bidders shall have to deposit Fihan rinmie o de) _
25% of the sale price including EMD already paid, immediately on acceptance of bid price by the Authorised Officer & the balance of the sale price on or before 15th day of sale. The auction sale is subject to confirmation by the Bank. .t} Aekreart Forms ard {3 WER LINH: httyes:'/ithi govinghomey downlnacs
Default in deposit of amount by the successful bidders would entail forfeiture of the whole money, already deposited and property shall be put to re-auction and the defaulting bidders shall have no claim / right in respect of property (b Detaiks of Muthorined Representaives | (1] Not Appicable in view of Columin 12
amount. (9) The prospective qualified bidders may avail online training on e-Auction from M/S MSTC prior to the date of e-auction. Neither the Authorised Officer / Bank nor M/S MSTC, will be held responsible for any Internet e BN 2
Network Problem / Power failure / any other technical lapses / failure etc. In order to ward-off such contingent situation the interested bidders are requested to ensure that they are technically well equipped with adequate power Matice is hereby given that the National Gompany Law Tribunal, New Delnl, Banch-ll, has
.. . . . . . . X ardered the commencement of & Corporate Insehency Resolution Process of lay Ace
backup etc. for successfully participating in the e-Auction event. (10) The purchaser shall bear the applicable stamps duties / registration fee / other charges, etc. and also all the statutory / non-statutory dues, taxes, assessment Technologies Limited on 31.07.2023,
charges, etc. owing to anybody. (11) The Authorised Officers / Bank is not bound to accept the highest offer and has the absolute right to accept or reject any or all offer(s) or adjourn / postpone / cancel the e-auction or withdraw any Thie Crachitors of Jay Ave Technologses Limited are hereby called wupon o submit their claims
property or portion thereof from the auction proceedings at any stage without assigning any reason there for. (12) The Sale Certificate will be issued in the name of the purchasers / applicants only and will not be issued in any other with proof an or before 14.08.2023 to the Interim Resolution Professional at the address
names. (13) The sale shall be subject to rules / conditions prescribed under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002. For further details / enquires if any on the terms| '_""-“”_*_:"‘-'“ 33""_"'51 sy Mo, 10
and conditions of sale can be obtained from Authorised Officer / State Bank of India of above mentioned Branches or Bank’s website (a) https://sbi.co.in (b) https://www.mstcecommerce.com (c) https://ibapi.in (14) For further nﬁfp;ﬁ'}f uf'""*l:h‘l'lﬁ‘fﬁ““I'TL'E’:EI*" fr_l_ o '-'J‘;_‘rlrlfrfl'z'l_:'; ";’l :EJT; :Ef:gi_'i"_'l': -
details regarding the above properties / inspection of properties, the intending buyers may contact above mentioned Branches of State Bank of India, Authorised Officer Contact Person: for Sr. No.1: Sh. Sumit i r='r"|-\.; 'ﬂfl:l.'litk".::cln;-lpnri fti .: ot 1.-,. o _lr1 : t:h-é:--,n-m-:.fu ;m".mm;_:.ﬁ
Kumar Kalra (M. No. 9855579367) and Sh. Shashi Bhushan Gupta (M: 9988453501) E-mail: sbi.15631@sbi.co.in. All the intending purchasers are also advised to visit https:// www.mstcecommerce.com/ auctionhome i ;,‘m”,i_h,,,i,;._,]”;,_.”,._',_..',':‘,.",“:,‘,_,.‘;,‘;,‘,*J‘,f:‘f":m._g‘._r‘,‘” three Insoivency Professionals listed
ibapi/index.jsp. For any information on procedure of e-auction (15) The Authorised Officer or Bank shall not be responsible for any charge, lien, encumbrances or any other dues to the Government or anyone else in respect of against entry No.13 to act as Authorised Representative of the class in Form CA.- Not
immovable properties e-auctioned. (16) The Bidders should get themselves registered on https://[www.mstcecommerce.com /auctionhome /ibapi/index.jsp by providing requisite KYC documents and registration fee as per the "f"""‘*“'*
practice followed by M/s. MSTC. Ltd. well before the auction date. The registration process takes minimum of two working days. (Registration process is detailed on the above website). (17) The Intending bidder should transfer his stibmission of falsa ar misleading proafs of clalm shall stiract panatties.
EMD amount by means of challan generated on his bidder account maintained with MSTC Ltd. at https://www.mstcecommerce.com/auctionhome/ibapi/index.jsp. by means of NEFT/ RTGS transfer from his bank account. (18)The i Ml H'—:{-';_'l
Intending bidder should take care that the EMD is transferred at least one day before the date of auction and confirm that his wallet maintained with M/s. MSTC Ltd. is reflecting the EMD amount without which the system will not allow; It p{f.,,.,j,,,::::,'.”. F.:,fr”,m.h_qim."m
the bidder to participate in the e-auction. (19) The EMD of the unsuccessful bidder will be refunded to their respective wallet maintained with M/s MSTC Ltd. The Bidder has to place a request with MSTC Ltd. for refund of the same IP Regd No.: |BELIPA-D02/IP-NOOOTE,/2017- 18,/ 10207
back to his bank account. The bidders will not been titled to claim any interest, costs, expenses and any other charges (if any). Date: 01-08-2023
Flace: Na eihil
DATE : 02.08.2023 PLACE : LUDHIANA AUTHORISED OFFICER, STATE BANK OF INDIA s

financi“.ep..in ... .. .-. . New Delhi
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*.n.rm WITEATHIE H1T,
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w11, uihe-3, feei-110091

= TFEAT
SIS e - e W (N | iy snfdt @ wfasfie uE gt sl whif @ weda sifufem, 2002 # snft il i (v Frnd, 2002 3 frem 3 & e i wmaaz) wTaf seitewed 3 Arefta it @ gy oy grie o s
. 18)  ud fed TR o ¢ st (3 : ; anferfra i v ¥, e frmedt @
o2 9 2506200 aﬁ%gﬁa@@; & v W TR ST A g e A A § i i A e S ey s fafa w5 am g e w5 oin s st gEm e witn & we i w e :;J;;@ﬂ;fgi:ﬁ;% {gﬁr_ﬁamq bl $m":1;'_’?‘§=;
e a1 7 ST e 3 g TP T | st A Yy o i i foven, ot ¥ o7y ARehl 1 TRegra §ern <1 ief & o anvitesaend) 3 vt @ & wme 13(12) % e TEw SR B W B g0 FEER A A N 6 A
fehioped) § ot wefr o R ¥ Rea| | SiTeRd faterd) @ atera Pt < e 8 & e e sttt at am 1304) F anfi7 33871 vem Tl o ararer i e fre aftfa aeafisdt = wem o form AT T, W QE— A7, S W, 9 S, ey o i, T R -

110059 =] w1 =ifew @A 19-05-2023 &7 @m0 fer o, fs e o &
6,63,815.00 (v = o fovrs vow anme 91 da5w 91=) Y e 20042023 O

=9 &l © | 03.08.2023 <hl SMAINSTA bl ST
T e | | ¥ el & st e e st =it gy e e foeft ot -2 o e o e 1 e & e o off -2, hE SRmw e ®

& for %199 €T e e e et W2 d% & war & 1 T smom | Feier w1 s W anfiadl w1 3l w0 & fo, 3ueen & e A, safufem & g 13 :3e-um fi R TR, ST, T R ST e o e et e
wiepwternir| | (8) % WIS F S 3o foran s & 1wt o 2w ferar e av s faeror srdifitem sra - SRR TR 51 PN 2T A1 4
fafa: 01.08.2023 U S 3 TR/ TIRER / Felhel] ) T 97 T 69 0 s B T # gated
. s HIT HEAT TR T ST 6w e oo & e ) e 2 {?Hﬂ'%-l}
ot i | = AR & TR & sfere, wefe = fereror (srmeT 13{12];':?31!“? =t Fafer FrT, 2002 @ (3T & o e qiam STET BT 4197 13 1 90— (a) © T
Ludhiana Peshi: 02-09-2023 | | #. J/ JITET &R AW wreafe =T i 3 e AT o HA A AT aftie w9 fEHiE 27.07.2023 6 Fear o T |
~ CNRNO: PBLD03-002345-2020 L Sk il et it fafer LGP o B T o B | o 40 s 2 B e e B 1 o B B
publication notice fpr proclamation under section e i B : ; Fip e e
82 QR.PC Complaint R/w sec- 138 of N.| act 1. m}, m iz m m mﬁﬁﬂi{%ﬁﬁ?—ﬂﬁl miwwmmamwﬂg} ®. 2,30,311/- 10.05.2023 wagfey T —H A W g W & AT i —a Y
Vijay Aggarwal & Sons Vs ’ 4 AT o, TR T T, R R 9 9 i E 6,63,815.00 (%
WP 5 o v e kgl | TR, ke o e e (0., A 691 . Coft el s <+ SO R AR S (127,07.202 5 s s e 579 0 1z ) AR R 30042023 T S AR a7
Freeganj Kamala Nehru Marg, Lohiya g &t e s it \rE. T b E =t WW#H*“J o g .- 1, faem .- s017, 95331 - 48, fa. %1 -05.2023 =T, AT, v e set w9 sl g
City Ujjain, M. P Th hlts P i C 3 gﬂiﬂl : :
Sobar Sukani 3. Kaoal Suktan Wio (=0 (omEr - e e | FAE. 2665, R 05.03.2010 Frast ¥ | wftet- St o e e L:e-!m;ﬂ;mﬁ il e I —
Sohan Sukhwani Manager M/s Karan e 7 m wWIRT 3T 9E WER AT U S waF 0 THF—1 i o O 1E,
Veer Collction, 11 Freegrj, Kamaa e, R L) mﬂliﬂﬁﬂﬁ T TS W, N A ST O v g B R 7 Reefi—110088 % o, e TR A e A A A ¥
Tf?rc;ll,ljgh&I]trsgiDrgplr?/eatorlsyohg?:gikh.vr\)/ani k =l ! L) Hﬁ_* T t_l Hrew! 7 H — wyeafey 17 W W (ETRE = :ﬁm T FFH),
R/o Near Honda Showroom, Shivaji Park 2. |=elem - frod fireme 2efETy AT = feom ¥ I e, 7 W, fofre W, faeER (2w.), | F. 3,86,125.23/- | 12,10,2022 ufem 4 — TR 918 (SETd 298 © o), SR A — wi A oa7 & A
Colony, Dewas Road, Ujjain M.p ’ ' 2 % : (erded € & FER), o - 109 T (edea EE # aauR)
Whereas it has been proved to the satisfaction of sft 1:i'|'g ﬂw LE] s '-H"'I'E qrEE W— 7.89 Eﬂftﬁ {"Bﬁ":ﬁg- ﬂw'ﬂﬂ ﬂb”?ﬁ}' qﬂﬂq q Sﬂﬂﬁiﬂlﬁmm@ + o | A9 TR 27.07.2023 - zrnunz; s - o e
this court that you, the accused above named m . - o B 0. fati : 27. 5 : fewelt FII@EIEH HEFH, SaE A
cannot be served in the ordinary way of service. m q m} 3 m q{_'“ .fl‘ﬁﬂ.‘ *ﬂ'ﬁ},aﬁ'ﬂ =1, ﬁﬂﬁ:ﬁ,- 5510, EE 363 - 384, WHA. ﬁ: %3 10-2022
Hence, this proclamation under section 82 CRPC AqTE ﬁqﬁ .07, m_ T « TTET Efw PRIE]
Is hereby issued against you with a direction that e g ot #i A 1463, 08.02:2011 1 T & | i 3 3 =it
you should appear personally before this court on (1111'31‘ - | m | (ymET - 3T Elﬁﬁ ?ﬂfﬂ-ﬂfﬁlﬂq, T{‘E‘Eﬁ' T :T{|'17IT, HEWT] S HI HUH, qﬁ'ﬂﬂ"ﬂ'
02-09-2023 at 10:00 a.m. or within 30 days from
the date of publication of this proclamation. Take ﬁﬁ#ﬂﬁﬁm,w (2W.)) T m_ﬁ&ﬂa’ﬁﬁﬁ I
nptice that, in default of your.part o appear & m = ‘m OFFER OPENING PUBLIC ANNOUNCEMENT UNDER REGULATION 18{7) OF
jirected above the above sakd case wil be heard + 01.08.2023 - m m m’ ﬂz h E:iECU RITIES FI.”D"EHE H.FLFIEEEGAFI B 1.:I FiINDIFI. {SuB ETANTI:HL ACQU ISITTIIEFJN OF

and determined as per law, in your absence. given
under my hand and the seal of the court.

for details logon to:
https://highcourtchd.gov.in/?trs=district_n

SHARES AMD TAKEOVERS) REGULATIONS, 2011, AS AMENDED ('SEBI (SAST)
REGLULATIONS™) AND CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT
FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

otice&district=Ludhiana JMIC Ludhiana ¢
SHAH F@GDS LIMITED
C S [\ I‘,:- g et e CIN: L15419GJ1982PLCO0S071
T, ; ; o r [ 2% < . o . Registered Office: Chhatral, Kalol-Mehsana Highway, Taluka Kalol, Gandhinagar,
E A aiten ST S SAT-T,/ 1003, gfiedt e, avdvadt e F U, WE AT 835 1+3, UL 1Y, L featren o feenfermr thzar ¢ e i % few Curat 382728,
-h I.- - !-.1- WA m,m— SBUGE'l'T:ﬂ'ﬂH W T m) 'raﬁa-q:r’ 2016 % ‘raﬁa-q:r 6 % m] ! Tl Nb:+@19ﬁ4ﬂﬂ3?ﬂﬂﬂnd+91 2?‘54233931.
— Q'FI' St fofrre — f E-mail ID: shahicods.ahmedabad @ gmail.com, Websile: www.shahioods.com
A L S S o et o TGS HAINGAED Y GHLYY L Y PAID Ui CIaUATY SHLAMES OF FAIE VALUE GF £
; : g
s il oo i b o B i . il Sl bbbl O— B EACH (*EQUITY SHARES"), REPRESENTING 26.00% (TWENTY-5IX PERCENT) OF THE VOTING
2002 { wfirfirm ) o weR i amT 13 ( 12 ) gE wEr i o Wi s g fie ( weed ) fere 2002 o fees 3, o w g e i o v Pty e st fae v P S o SHARE CAPITAL OF SHAH FOODS LIMITED (“SHAHFOOD" OR *TARGET COMPANY™ OR
WRITERA AR - TR Al W T | so Fanl & i i wiers Tawie wifes o wfismiarm wi s o s faar e cremifes wh mi wi e win =i w1 area | e T | eRTARE RO < TTHA <l [T 29.07.2009 “TC") FROM THE PUBLIC SHAREHOLDERS OF SHAH FOODS LIMITED {“SHAHFOOD” OR THE
wiAfreara 3T W= v & A [T TR e St sh AN RO shaiT IO, feeett “TARGET COMPANY™ OR “TC") AT AN OFFER PRICE OF # 100.00/ (RUPEES ONE HUNDRED
| SHE AR T UHE s wgae g e g - S e o S B s R g ) WA AT TR TH AT SiafrEm, 2002 % wEarl & aed TAEE wEa A A frifira/dsfea & OMLY) PER EQUITY SHARE OF THE TARGET COMPANY BY MRA. AMIT BHANDARI (ACQUIRER
( SPRTET ) RS HATEHE S W W T s wiee o o AR St asray T S S S FE (e SuTEre o R S S wia it = v g sy [N TEa AEERiRe woERE @] U24100DL2009PLC192692 MO, TENS. ANKIT BHANDART ACUUIRER HO. 2) , RS- HEMAICEHI MANAN PATEL IACOUNRER
e T Faferzs enfsfad] e et NO. 3), MAS. INDU OMPRAKASH BHANDARI (ACGUIRER MO. 4), MRS, KIRTIBEN RAJESH
| FaTTeAT T - T T A T ST o (e T8, T ST W - ST T 3 T A wh a f A # o e g o gE e v o pa e g, e Aten | FIARE RITERE o USfighd shferd qo dSihd T SiaE=48, S At e, BUMAR PATEL {AGUHNRER NO. 5, MR MANAN RAJESH PATEL (AGOLRRER NO. 6] AMD, MR,
ey e ok i forars : e e (AR W W) WO | Fefese WR-110033 OMPRAKASH BHANDARI [ACQUIRER NO. 7) (HEREINAFTER COLLECTIVELY REFER TO AS
- <Hirokie phid o e o * = o T MRS RTINS & ded § feare 3 31.0;.2023 (AR BRI 0T.08.2023 <kl "ACGUIRERS") FURSUANT TO AND I COMPLIANCE WITH REGULATION (1} & 4 OF THE
AL - S S S e e et Ve o Fe s e e s R S 13 200 ST 8 R W o i Sk e | 3 o s 2 ) SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACGUISITION OF SHARES
TR WA = S . . —— SO TET ; e I _ AND TAKEOVERS) REGULATIONS 2011, AS AMENDED ("SEBI {SAST) REGULATIONS").
L mmq‘?{f e et i e - 1}:: _ ﬁl?;ﬁ e i G This Offer Opening Public Announcement and Corrigendum to the Detailed
QEI'. s S . : . ) ) ] : | ST AT TR T A, IS HIE Wlﬁ'x!T‘@Fr Fublic Statement [“Pre-Offer Advertisement cum Comrigendum”) is being issued
H13801260316| i Him WarmEs | e W g e s = i Faw R0INEASTIE0T/FLAT No.3e07, 3671 1, TR | 37 03 2003 ®. 3,55,77,302.95 s AT, Sl S{ARA e Wheel o w9 H Usiteur H.: by GYR Capital Advisors Private Limited, the Manager to the Offer (“Manager”),
020903 | it Frem wEeae | TR, SRS jas0 whils, g s ffiey gt s sty o e oL, s (wo AT wE T A [ e HARA & IBBI/IPA-002/IP-N00076/2017-18/10207 on behalf of the Acquirers along with PACS, In compliance with Regulation 18(7)
H1B93310018 | o o P | 4, T2 TO0T, TP S, P07 WY - 201301 e 1 o w A i frap| § NC I B | e o et e G B ne e R ol — ST ST of the SEBI {SAST) Regulations in respect of Open Offer {“Offer”) to acquire up
IE5716 (Fm o wey | 2 W iR st e A g A RO27ONEIT 0wz S 3710 NE, HEm are utam &t ) =5 ) P e T fereei-110008 1,55,350 (One Lakh Fifty Five Thousand Three Hundred Fifty Only) Equity Shares
H16933101218 e W, TP AL, A 1380 WiEE, e e i e afte f i e o, R — #ie: nazim@mnkassociates.com of the Face Value of Rs. 10/- each, being constituting 26.00% of the Targe!
DESTLEL. AT - 74, AT, Pt g =, T - 2o 20 e & - : e Company on a fully diluted basis at a price of Rs. 100.0/- (Rupees Hundred Only)
H15ERAZTO51 w57 stfm ol sqvprpet 1 - itien aqfer el wnd s E T AT e Wt a8, ool e, e, stifire Faely, W01, | 17.92.2023 E 18,42, 560 - : - Ay ’ . (“Offer Price”). This Pre-Offer Public Announcement is to be read with Public
2053448 ) AT, e o, St g, s st s g e, e s e ( T ST A ] FET SR € el e e < T feeeli-110008 3E: cirp jayace@gmail.co Announcement dated May 15, 2023 (“PA") and the Detailed Public Statement
ir; - o - 5o sty e, wles 1 g e e e gt EEEE ) ( wifo STl STAT <R T <kl ST TdrT 14.08.2023 {“DPS") published on May 22, 2023 in Financial Express (English Daily — All
T L e e, 2l s el B G T HEA ) Shete ohT it AfQ RIS o, ORI 21 bt S 24 <07 & sheled! <l chlg o GrriEd el Editions), Jansatta (Hindi Daily — All Editions), Mumbai Lakshadweep (Marathi
H14581 18041 it wFewm A TR - T AT R T FTE A W U AT Y W 1208, TR e T, Wi-0 1, E0H 016, | 17.12.2019 . 15,72.543.49./- el T (67) a;?’q;_g () % ?%_‘:_;h%ﬁﬁq g::l?u;]'i“ﬂmﬁ:;Edi“:::-}t:::fﬂm“i?h:f:;g;:q:Guiara“ Daily -~ Ahmedabad
0 T Wi - 7, FT0H 02, WY 1IE, AL, T 7, 3 e e 7 AT AT ; N !, . d o A A e i \
Hli;;?;;;lls o mh‘i'um:“ |ﬁm:r,:-q’_£r.3n fmﬁ:mwuﬁTmmnﬁﬁmwnwf:;rﬁm;mnm n:n?mmh; (| FiREE TR ST /SRS o TIEIehd JIHIS h &Y S 0§ sh eI hl ehle ol IS (1) The Ofer Price it Rs. 100.00¢- [Rupees Hundred Only) per lully paid-up Equity
g 3 i jo AT } # ol e o T wee fordl T gealea| forelt wiftrepa widffr <h1 e @ 21 Share. The Ofer price will be paid in Cash in accordance wilh the Regulation 31)4a)
105028 — — — _ — cmphdun o HItheeT <1 T (ko § i 1) of the SEBI (S5AST) Regulations and subect to terms and conditions mentioned in PA,
HOB895D4071 | off wwecitfis fismr | ST 1 - SRR i 06 00 H WA - R T WIS -6 0%, 661 R, R, MR TR, (17.12.2019 B AL ba 07,3033 EDRSE BEREERRI (%) o feieh: hitps://ibbi.gov.in/home/ the DPS and LOQ. There has been no revision in the Offer Price
B125648, e feran ':!rrl:l;lr--n.:'.’rq_'ﬂ-:lm,mtr.m-:'.mu:,muﬁ,mqm.*hwgw,mmmwﬁﬂ { = wre v P @) uifrha fafferEt s faaror Suerey downloads . (2) Committee of Independent Directors [hersnatter relarrad fo as “IDCT) of the Target
HO989504071 i ok o s i o ur i gm0 "”']" (@) e 13 % areis § o A @ Company recommend that the Ofier Price of Rs. 100.00/- is fair and reasonable.
81256481 T W S, A fireter 05.11.2019 7oK - AR G R ST S (o T e ot s, 7 feeeh, Se-IiL, ¥ 31.07.2003 # The recommendation of IDC was published on Monday, July 31, 2023 in the seme
. e y ' ’ . newspapers where the DPS was published,
DELHL1? sfrmTT e | SR - WU T T s Mm-S - 1005, e T, Wi 1 Wm0, [249.11.2019 F.14,98,319.78.- Y et fafires & T # hiiNe glcd=dl J¥are Ufha & o o1 3Te¥ fean ¥ | Tags ok Bind
3 2 . X P o S . 38.07.2023] (3) This Offer is not a competing offer m lerms of Ragulabon 20 of the SEBI (SAST)
A T Eglﬁﬁwﬁm Frasr e alian ;:-’:::f;?m?[m i I-f“' m e { #r ity T e . T U CoAree farHeg & sheied @ fdw feon s ® for ufafd 9. 10 # aftfa wa W siaRa Regudations. There has been no competitive bid to this Offer.
Dﬁ;tﬂg;& ! T e T e, T s w3 it w=it it s g ) i AT SRR TR 14.08.2023 N AT IH T THOT F WA A T A HR | (4] The Letter of Olter dated July 24, 2023 ("LOOC") has been dispatched on July 27, 2023
feeien 05.11.2019 ¥ et 3ot A — o 5 to all tha ERgitde Shareholders of the Target Company whose names appeared in tha
H1265508011 |  wperdim iy Sy 1 - v qfn s i stnm stw W o i ser ROZSO200503, s i av ol AT 0503, [15.12.2021 ¥ 63,24,139.87 /- o . T ST S TR F AT Register of Members on July 20, 2023, the Identdied Date.
8121342, ——- i, 02./02 SPARY 1650 TR, W -3 - 06 7 169, T ATEL201 303 ( wrd e v v gy [0 2023|  [ PEI SO ST ST ST SR AT 3 FA S T S S T A Fh (8) Public Shareholders are raquired to refar te the Seclion tlled “Procedure for
T fo 1 S P — . { TR feify W-12 % wHer 7 ey et ot @ deiftra frder sheiex wom die § ot % qiftrepd 9 Acceptance and Settlement of the Offer” on Page Mo, 21 of the LOO = relation 1o
g i E = ) . s N G Y f i inter afia, the procedure for tendering their Equity Shares in the Open Offer and are
i i il FEH Eﬁrﬁ w3 ferd .13 % THe PefeTg A LR required o adhere to and follow the procedure cutlined therein,
H1355123041 FET HTE e - wow o it it i Whwm- mfrer o RO27ONEIG0S, Wi ar 3405, sedfofear [ 15.05.2023 7. 1,44,22,234.33/ —— I St TS bl T - ] T (B) Please note that a copy of the LOD will also be available on SEBIs websila
54515 T T s T T Re Aol wure wgde el s afrererd et snd A et Sy s o, { FO W TS AT A {nfarﬁﬁ T T AT ST WHR THOT STHT i TR fed fohan ST qehar 21 (wew.sebigovin).
H1355123041 T 74, S A R e e, FAr i ey, S, T - 201301 Wi £ WEA BN =T S gt - |07 Instructions for Public Shareholders
GOG4615L At 9 ) fria 03.05.2023 ! (Tﬁ%‘ T In case ‘thF Equity Shares are in_ dﬂna_teriah:zed form: An Eligibla Fersm_ miay
. . : o participate in the Offer by approaching their Sellu_'lg Broker and tender Shares in the
H1395315051 wrefrer ey s - Wl g it A e wTm- gL RO2TONEIBO0S, Wi T 380e, 38 TR OT[15,08.2023 e TT fafer. 01.08.2023 o BRI CIIE Open Offer as per the procedure mentoned in Point 8.21 on Page Mo, 23 of the LOD,
8127847 1 TS B 1 1 50 i Sy vy P e W v i e e s g Ew‘ﬂﬁ#ﬂ:mmﬂfﬁn{ i e W8 et Usitd. IBBI/IPA-002/IP-N00076/2017-18/1020 !nﬁ:ﬁhu;quih EhT-.r'“ a;a_inaglll_yl;igal Ll::m: dAn Elitn:ghF'Elrsu_n anmparﬁc:g?ee
H1305315051 s = PR ST P A W y - o : THAT m:ﬁ'm mm &q] HI Ialil i n mes Er Oy BPDroac ||'I[;1 BIl !if‘:g raker and tender anares in he PEn Ll
B SRR B A X S O T L S M e e e P 6. Sy AT as per the procedure mentioned in Point 8.22 on Page No. 24 of the LOO.
L —- - - o e e - v - - e (8) In terms of Regulation 18{1) of SEBI (SAST) Ragulations, the Dralt Letter of Cifar
HO98S524071 ot iy it FHEL: - WO S T WA W G- WA A 120, 1276 ST, Wi, AR s e 117122019 LRI, O 38,07, 20034 had bean submitied to SEBI on May 20, 2023. The final observations lstier from
8120453 e -7, FIH 02, FRT 22T, T R, ARG T, T 3w Wi ) { et ey T T A : SEBI was received on July 18, 3023 in terms of Regulation 16{4} of the SEBI (SAST)
O - T 40 ST W, U 18 S S A, T 24 W S e A fimgmrr ) feomtm 0. 2onems |© - Reguiations and the observations have been duly incorporated in the LOO
:' Sﬂfcqfﬂ There have been no other material changes in relation to the Offer, since the
H1541402071 &t T S ST 1 - Tl gfr s T s w A - A S - 1808, T ST TR, S AL T - (25.02.301% %, 22,00,825.91 /- | m faﬁ:ré.g date of the PA, savelaa otherwige disclosed in the DPS and the LOO. .
2123231 e 1 2, SATE A I - WA (TR AR, - 2, A T e, 56 e e (SR O T S W |, e {9) As on the dale ol this adverbsemant, there ara no stalutory approvals raquired o
3 L e Sl - ) { wit CIN: L51909DL1984PLC288239 acquEre the Equity Shares tendared purswant to this Open Offer. This Open Offer is
H1541402071 : 1 TRENT | USlihd AT : Zia el $emona e, fiqe 1€, € faeeit-110 037, siiect to all other stefutory approvals thal mey become applicatés at a leter date
#123x3aL | . o B i - o - — P 06.08.2019 W _ - S - ) before the completion of the Open Offer,
" o TFEEE . www.spicejet.com; ¥ : investors@spicejet.com;
H1SDE926031 | TR TR R | st s fee evitsina st it o i, ROZTONEAS01, e sam a3, awdf sfm o7 | 15.05.2023 i B Ter et L 20072024 T : +91 124 3913939; e : +91 124 3913844 (10) Schedule of Activities:
B114645 A T T ST T 1640 W er gy Wi i rares i o et e w017, ( mmﬂ“;““ “";" ¢ wiEbE : Major Activities | Original Schedule | Revised Schedule
H1506526031 TRT - 74, T A, AT R e e s, FRer e T, S0, T - o3 St & T AT 24 s ) = ) ) EI Kl ) Pubilic Announcemant Monday, May 15, Monday, May 15,
A114645L Farti 03.05.2023 7% : wrgEse fafties (‘') & wewE i Aifed e S € fF frefafea ame & g /g 023 o 2025 i
. ., . o _
H1459131081 g a1 i qfed wd st w st W g, RO27ONEA105, e ar 4105, 41 aFam [16.05.2023 sissanars | ) | S A (R $-AE) S e § s waw & A 8 el & aeel o o CiblcaerDaeled Pl | [Ny Miyas: | Monce, My s
21731724 &mm mwm1uummmmm“ -mml-ﬁmmnhml {w'r&l:{mmﬂ:!!mhm {m éﬁ éﬁ m EF‘:Fﬂ' (EIET’%FI 3ﬂT W) ﬁ—q-q, 2014 a; RSk ‘TFB'(T EFq:‘ﬁ 3Tf‘\él'ﬁ'€l'5r, 2013 Elﬁ IR ‘? _____ Eu r.l_ _______________________ — L.FE-\.-DEE.-\.. = —_—
H1459131081 T - 74, TV 4, FET T E R R ar, P g, =i, TR - zaii01 e # e | e 110 % AR, oAl A URed doie Aeq foih 1 e 2023 (‘9REd e Aeq’) 1 IR ;‘EEEII of Draft Latter of Ofter with | Monday, May 28, Monday, May 23,
| s1z31201 Wi ) fevie 02.05.2023 7R 2023 1 34 Gt & 1 feR AW he- 3t fafy T 21 Jerg 2023 1 weEl/ sfrerEt | P O T TH T
H1541428061 st 7T At 1- it ifr s et s st Ao W - 1403, 14 i, s e, 29012019 % 18,15,871.28 —— oot €, NI 1o €-Te o1 USRI har ¥, -0 BRT 9ST 1 ST IR Y fore anmur;ilrlr?err:lt IE:::I-Jr cgmpaling E'DI:.I'-.:'-IE- AN A EDLEE el
2122076, sfrert it iy | AR 12, U, AR W -6, S 2, WA, T e § ) ) { T MEFE I U T { e =4 e offers)*
H1541428061 T~ T 2T T S g, Ui 3, 3w 130 T SRl W, Jia: 12 T gy 37 T T T st A - - -
: we ) i TCTET SO UR STaae] STy 1 enae: 19919 Gahed Last date for recaipt of Comments | Monday, June 13, Tuesday, July 18,
B122926L Femti 0s.11.2019 7 - 5 e~ . — from SEBI on Draft Letier of offer | 2023 20023
> AT HH Jeheq T GRS T 3Maed 3R qLeliel STER T JHAJA i 4
H13RO122111 ?ﬂﬁ?ﬁﬂﬂ'ﬁ'ﬂm s 1 Wk i mft sinw s Ao gl A ROZTONEIS1Z, wEE Y 3912, sodl whAmw 15,08, 2023 _ %150, 70,375.30 PP 2. . . . ' ' Identdied Date .';h:ﬁljnasda','. Juna :E!;Edﬂ'g' Juby 20,
8041819 it st storee T T 160 T S R W AT A S e i e S A o1/, : m::‘ e }ﬁ:::::; { wfeifires i e : Date by which Letter of Offer will zTh;.lrs-:!a';' Jung 20, | Thursday, July 27
H12ED127111 FEET - 74, T E, WA AR R A wto s w, FAe s e, S, I - 2301 e L Rl : e = _ ; e, o U 2T
R } faseiem 2.0, 2023 WK ) 3. | foum ugeR 1 et His[el SR AR % AREdd o qRUTHEEY dsie] be dispaiched 1o the Shareholder | 2023 2023
YR TR SRR I3 SR e i Heney Last date by which a Committee | Monday July 03, 2023 | Monday, July 31,
H1498628061 stofeR et | s - s R st wen wETSarme 1001, i, W e, v A 19102018 % 22,05,070.15 | —— ~ e ~ ~ , , of Indapendent Directors e
BOS1603, i T 7, - 02, FART 229, TR, S, T e £ i Tt mmde e A R P oy 4. qu:‘ mﬂ o3k o ®9 H 41 31T 198 bl : HYrh: ::F:?;;,tmﬂd EI:;BEESI%E;:E
H14986 8061 i oew T ) fonies 0500, ; ouipa "
SR ki) = ) g | AT LM & <A o AIEAH 9 U A(Qral ol ST shich & SJ2i ol Hopd] recommendzations _
s | & o oo Last Day of Revision of Offer Price EWednesdav July 05, | Wednesday, August
H1537325081 AT syt - wfl g sl b s e st W e g o ROZTONE4Z01, it e a0, 4rdf dfem oy (15.05.2023 B i e 8 07,2023 gl Aifed U=l i deEe www.spiceiet.com, i TaIaS (diqs [es) i { Share : : | 2023 02, 2023
B114332 T T ST R T 1 860 T T WA R T T A 6 e S et S = o, {| WO I WA WA AT T ¢ niehos T s ec i b S st SR 0t TRty o e Izsue of advenizement announcing | Wednesday July 05, | Wednesday, August
F H . e o : 7 : et : : : chachul { i S0
B i T -7, T A, A e T, o s g o, O, 3 A - 201301 R ma;hafn' ) THE |} https://evoting kfintech.com T *ff 3Uetedt ¥ | Eﬁ - atatll " nr[ ?:E:I,IME Eﬁ;ﬂ[;ﬂn e i
© e e firi® 03.05.2023 TE . ' ) L] 15 Of satutory and othar
. _ T ¥ R Tk F W W T T & g ffie -aifem @ gfaen yem wR @ R, @it approvals in nawspapars
e S dimfmaas | seppE el wd st stw oo e s s - s0a, ssifi ey, wie e S0, Fem17.12.2009 . 21,21,058.29 s 3 dreel deie guE B ofifieh T A S HA S seEih B A S e el Tk | R Date of commencement of Thursday July 06, | Thursday, August
S AOMARN Forster; e o, T 2390, AR, Wi A, 3 g T g e { T PRI T PR AT | e TEE % AT e~ it i AT 21 S, 2023 Tk TEE & Torey/Rere § o &, 3% R tendering periad 2023 03, 2023
HOSES503011 e - o6 30 ey S, uie: 16 iy, T 2 ey 2l st v S T ) few | : Sife % 3iv @ RER BRSO | S ShE S Fe-atw fif T dee 96 2, 58t Dats of Closing of tendaring peried | Wednesday July 19, | Friday, August 18,
2 s lanl b et AT B Hae T % IR F A1 =i | Refte T srafyr geaR, 2 ST, 2023 — T 'i':ﬂj — ‘E':_‘ja =
- - : : — ate of communicating the ednesday August riday, September
ALZ03505031 | oftwiofim feop #ft | a1 - wiafem gftr el st ot e gL AO1AG01 2004, mi T 2004, 20 o, 2t o 06.06.2022 Rt gy 28.07.2024 Wi ; oovaﬁ T e Y T, 39 wm’ 2023 1 w:; %0 a@f G;giﬁ' ma; ﬁjﬂzfﬁ. rejection ! acceptance and 02, 2023 01, 2023
80115944, afterrr et ol o, ST 1364 TR WP AT A i 8 w- 1, e A 8, W1, ST, T (e et v W EA | i SN 31 ST 2023 1 5:00 s payment of consideration for the
H1165505021 W - 201301 WA & afer it i i Ay it ) ) FI A T L S acquired share !
BO11944L T - - g0 T g A S 24 T S, T e 0% S, A s fevries 24.08.2022 7= 5 Tew o E-Het Td shu/feuiforedt & Qe usieed el &, 399 o1 € foF 3 58 doliha)/ererdd Post Ofter Adverisament Wednesday, August | Friday, Septermber
o — T e T T o | e B § IR @ 9 A 31 Weifua feuifored miéfatie @ WUk ek e 03, 2023 0B, 2023
#0003 LER w1 - wafe e it s adm o i ROL8GS 2002 wieoar 2002, zodidtom, zier 01062012 R 18.07.2023] 330 T Uolid At T ¥ iR siifie w9 H IR T O vee T % e snfid i Post Offer report Wednesday, August | Friday, Septarmber
020716, H 14000 = syt s, TR 364 T wpe ffivdy Ao vfratar O vie - 1, A i 6, e 1, ey, {mma::ﬁmm { winFrE ST 1 A SR A A ¢ R TS A S F T A {09, 2023 0B, 2023
OE03 180207160 o S T, R R - 201301 Hfkew T WA S A o ) ) : s . o "There has been no competing affer in this ofier
AL oDl EfT"EH http%s.lllrls. kfintech.com/clientservices/isc/default.aspx @1 3TJERUT Feh I oA “1icikaed Dok 6 6ly ar 11 Dok SrHkoTtng the nemes:df e Shesahdiiiors
St ey T &3 on such date fo whom the LOO would be sent. All owner (registered or
. ! » - o » . - E |4 H & . b
DELHXL ‘ﬂ::.ﬂmﬁ m:T::n TS 1- Tt R m T i W giel ROLBG51204, afte e 1204, 12t bo zhwe | 09.06.2022 P S&F ; :_;ﬁ o (28972023 foret of we/RTeFR % WS #, 9SS http://evoting kfintech.com ¥ SIS WS unregistered) of Equity Shares of the Target Cormgany (excep! Acquirers and Sellers
RER P ——— s, iy ; Lo d e it L - , . | wiwmtE 3Iuasd Frequently Asked Questions (FAQs) for shareholders 9T remote e-voting] of the Targel Company} ara eligible o participate in the offer any lime before the
S | qrﬁ‘“‘ﬂ" T | S e e e 7 -‘m-'r]-:!:ri 0806 :i::;ﬂh ) User Manual for shareholders &1 ¥ & Wehd © a1 Siwel W TN S, IUeAS itk G e LT,
2000315 b e ey - - 34 e st e, wive: oo ey S, e r e s g, 2l 4 e =i e ; S fafie, (I « TS ffie), Gefm ffeen, SR, wie 99 31 @R 32 The tarms not dafinad herain will heve the samea meaning as defined in the P&, DPS and
- - - - - . = . ) ’ . ’ . - ’ B S ) LOQ. Al other terms and conditions of the Offer shall remain unchanged
H1506915041 aft wrat forg segepelt:1- st ot o wt st @ stm o W e e ie03, el e, st feete 29.11.2009 E 19,82,546.52 e AR fefgae, AmeTTeT, ARfeTHIw, TeEmR, mﬁg"r. | AT -~ 500032, I FR: 180 The Acquirers jointly and severally accept the responsibilly for the Information
B0138652, sfierst e i -0, ETE - 0, e i, Ay e, vt e, o :m;fmﬁn?mm [ TR 309 4001 3iR - 3MESt: evoting@kfintech.com ¥ FI& T THd ¢ | containgd In this Advertisemant and also for the obligations of the Acquirers as lald
H15063 15044 v gl 3 e wfreferen, ey - 1 ey e, A 24 v dind g, 2, sy o= i i afr A i ) i W e fi‘vl'l! down in the SEBI (SAST) Regulations and subssquent amendmants made theraol. This
0116571 o 05.11.2019 T Advartisament will also be available on the websita of SEBI i.a. wahw.sebigovin
B/
forgr = | T - LA R A W Ty w# W wm wve T e # T o gt o v g sl wiof w wid oft S e vee e e et | amgd fowier: 1 T, 2023 s e U B il S HIEDTHEETUHEAEHII.EEIHEHE B e e e
T H 20 & 2 & S0 H o0l i Al o T3 o SIS - 67 Qi =it=n o 2t v s ey mi Fifea v o Gear, w e we 2T e 20 3= e & | ) ’ ( : 3:ﬁ'{‘ ) GYR Capital Advisors Private Limited
feAfeR: 02.08.2023 TUT: FiUET T e et (e SRS GY Rf (CIN No.: US7200GJ2017PTCO96208)
428, Gala Empire, Mear J B Tower, Dvive m Faad,
Capital Advisors | Thaliej, Ahmedabad, Gujarat — 380 054
: Tel Na.: +91-85375-94321;
Email: mfo & gyreapitaladvisors.com
Weabsite: waw.gyrcapilaladvisors.com
Contact Person: Mr. Mohit Baid
SEBI Regisiration Mo.: INMDIDDD12E10
SEBI Registration Validity: Perpetual
Place: Ahmedabad
Date: August 01, 2023
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